IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3

AT HYDER ABAD

HYDER ABAD BENCH

ORIGINAL APPLICATION NO.220/96

- DATE__OF _ORDER _:__18-03-1998,
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Shri N.R.Dsvarajy Sr.CGSC
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(0rder per Hon'ble Shri R.Rangarajan, Member (A) )e

None for the applicant. Sri NR Devaraj, standing counsel

for Raspondents 1 to 3. Sri Phani Raj for Sri P.Naveen Rao,

special counsel ror state of A.P.

-

2. This 0.A. ;s filed pra}ing for a declaration that since
the seniority list hag.not bsen preﬁaraq as directed by A.P.
Admini%tratiue Tribunal, Hyderabsd in the categories of Dy.
Tahsildars and Tahsildars and the seniority in the cadra of Dy.
Colisctor has not beeﬁ reguiated, ghe name s for inc}usion in the
select list for appointment to the cadre puosts in the Indianm
Administrative Service should be on the basis of the ratio avolved
by the AP Administratiue Tribunal i.e.2:1 betueen promotees and
direct recruitees as per ordars in DA No,6839/92 and batch

dt.2-3=93 and direct the r espondents to include the name of the

applicant abive his jumior in the panel.

3. When the D.A. was taken up for hearing, Sri Phanira}j
informed the Bench that the apﬁlicant's counsel Sri M.Pandu Ranga
Rao had informed him that the applicant is no mors and hence the |
0.A. abates. An endorsement is alsc ﬁéda by Sri Phani Raj to that
ePfect in the docket sheet of thae OA. In view of the above, the
0.A. is dismissed as ebated. No nrdar 8s to costs. o
(B, S5+.JATPARAMESHWAR) (R.RANGARAJAN)
Member (2 Member (A) .
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L~ Dated: 18th March, 1998,
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Dictated in Open Court,
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Copy to =
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arr

The Secretary, Dept. of Parsonnel & Training, Central

. Secratariat, New Delhi,

The Chief Secretary, A,P, ,Hyderabad.

The Chairman, Union Puhlic Service Commission,’ New Selhi,

The Sscretary, Selection Committee, G.A.D,CGovt. of A.F.,

Secratariet Suildings, Hyderabad.
One copy to Mr. M,Pandu Ranga Rao, Advocate, CAT., Hyd,
One copy to Mr, N.R.Devaraj, S#,CCSC., CAT., Hyd.

One eopy to D.R,{A), CAT., Hyd,

One duplicate cOPY.
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